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CENTRAL ADMINISTRATIVE TBIBUNAL
MUMBAI BENCH, MUMBAI

ORIGINAL APPLICATION No,.603 of 2001

Date of Decision: 29.8,2001

Ansear Mohd.Ishaq Ansari - _
Shri G.K.Nilkanth Advocate for applicant

Versus

Principal General Manager,
B.S.N.L. Kalatalav,Kalypan & ors, None

Coram:
Hon'ble Mr,B.N.Bahadur - Member (A)

(1) To be referred to ths Reporter or noti)g

(2) Whether it needs to be circulated to -~
- other Benches of the Tribunal? ;>“

(3) Library. /><
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ek CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI BENCH,MUMBAI

ORIGINAL APPLICATION NO.603 OF 2001 *

Dated this-the 29th day of August, 2001

Coram: Hon'ble Mr.B.N.Bahadur - Member (A)

Anwar Mohd.Ishag Ansari,

aged about 52 years, .

r/c C-5/2nd Flcor, Staff Quarters,.

Central Telephone Exchange Compound,

Thane Rcad, Bhiwadi, :

District Thane.

By Advocate Shri G.K.Nilkanth - Applicant

Versus

1. Principal General Manager,
B.S.N.L., Kalatalav,
Kalyan - 421 301.

Assistant General Manager,
B.S.N.L.,Kala Talav,
E Kalyan - 431 301.

r

Chairman,
B8harat Sanchar Nigam Limited,
20,Ashok Rcad,New Delhi 100 oot ~ Respondents

[#8)

ORDER

Per: Shri B.N.Bahadur — Member (A)

E
The learned counsel Shri G.K.Nilkanth is heard on "the

admission of this case.

2]

A recent judgment has been made by a Division Bench of

!

this Tribunal in a batch of OAs namely 0.A.246/01 and others on
©23.7.2001 holding that this Tribunal has nc¢ jurisdiction to
aajudicate matters relating to Bhartiya Sanchar Nigam Limited

(in short 'BSNL’). The present applicant is indeed an employee éf:

the BSNL and hence the judgment of the Tribunal in the aforesaid

OA 246/01 will apply.

3. . The learned éounse1 Sshri Nilkanth brought to my notice a

letter addressed to all General Managers of Telecom Circle and
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others by the Joint‘DDG (Personal Branch) dated 29.111.2000, a
photocoby of which has been seen as produced by learned counsel.
It is the contention of the learned counsel that this letter was
not brought to'theinotice of the Tribunal.

4. ‘In the %1rst place it would appear that thie circular
does not apply to fhe issue in question and in any case cannot be
considered in isclation by me. Be that as it may. I am bound by
the Benéh decision of this Tribunal and find no reascn also to
disagreé with 1it.

5. In the ciﬂcumstances ﬁhe OA is dismissed aF'the admission
sthe. The disposél cf this O.A. as above will not preclude the

administration from considering the request of the applicant on

, i , . .
merits and in accordance with law. However, no directione can be
. P
given in the matter. hfc tesds . ‘ _
" .N.Bahadur}.

Member (A)
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